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(d) if so, the nature of the action
taken ag also the names of officers/
officialg against whom the action was
taken?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SuP-
PLY AND REHABILITATION (SHRI
VASANT SATHE) (a) to (d): Infor-
mation is being collecteg and will be
laid on the Table of the House.

Refusal of permission to Smt, Indira
Gandhi to cast a postal vote

66, SHRIT M. V. CHANDRA-
SHEKHARA MURTHY: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) wehther it ig g fact that Smt.
Indira Gandhi wag not allowed to cast
a postal vote in the recent election for
which she had sought the permission
of the Election Commissioner;

(b) if so, what were the main rea-
sons for refusal to alloyy Smt. Indira
Gandhi to cast the postal vote;

(c) whether the former Prime Mi-
nister wag allowed to cast a postal
vote;

(d) if so, whethey dhy efiquiry has
been ordered; and

(e) how many postal ballot votes
were allowed to be cast during the
1980 elections?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
P. SHIV SHANKER): (a) The Elec-
tion Commission has stated that it
did pot receive any communication
asking for the facility of postal bal-
lot for Smt. Indira Ggndhi at the
time of recent general election to the
Lok Sabha and the Commission has
no information whether any request
was made by Smt. Indira Gandhj to
the Returning Officer of'the consti-
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tuency in which her name is registei'-
ed as an elector for the facility of
postal ballot,

(b) Does not arise,

(c) By virtue of notification No,
S. O. 959 dated the 18th April, 1960,
issued under sub-section (4) of sec=-
tion 20 of the Representation of the
People Act, 1950 and section 60 of
that Act and rule 18 of the Conduct
of Elections Rules., 1961, holders of
certain high offices such as Cabinet
Ministers. Ministers of State, etc can
avail of the facility of postal ballof.
Shri Charan Singh, as the holder of
the office of the Prime Minister at
the time of the poll at the recently
held general electiod to the Lok Sabha
was, therefore, entitled to vote by
post at that election. Information is
not readily available as to whether
he exercised his franshise by post.

(d) Does not arise,

(e) Information as to the number of
electors who cast their votzs at
the recent generaX election to the
Lok Sabha by post is not readily avai-
lable with the Election Commission.

Presg report regarding working of am
official of BBC for Janata Parfy

7. SHRI MALLANNA: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government's gitention
has been drawn to news item in the
‘Hindustan Times’ dated the 28th De-
cember, 1979 time the Madhya Pra=
desh Congress-I office had sent a pros
test letter to the British High Com-
mission in India objecting to BBC offi-
cial Ratnakar Bharti's reporteég parti-
cipation in the Janata Party's elec
tioneering; .

(b) whether it is 5 fact that Mr.
Bharti’s action hag been termed in the
protest letter ag direct interference of
the British Government in the inter-
nal matters of the country through the
BB.C. which canhot be tolérated by
any independent country; and :
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_(e) if so, whether any probe in this
regard has been made by the Govern-
ment or Government propose to issue
some directiong in thig regaras

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT HE): (a) Yes, Sir.

(b) ant .c). It has been reported
that Shri Ratnakar Bharti is an
Announcer with the BBC, Shri Bharti
belongs to Madhya Pradesh and had
come to his town on leave. On read-
ing the news item published in the
newspapers, the External Affairs
Ministry immediately got in touch
with the BBC bureau Chief in Delhi
ang enquired from him whether Shri
Bharti was really an employee of the
BBC. He immediately got in touch
with his headquarters in London and
reported tc External Affairs Ministry
that Shri Bharti was in some
scrt of contract employment
with the BBC and that a suitable
meassage had been delivered to him
imdicating that if he wished to par-
ticipate in the Indian election cam-
paign, he should dis-associate himself
from the BBC.

Limit on poll expensey in 1980
Elections

68. SHRI K. MALLLANNA:
SHRI CHHITUBKAI GAMIT:
Wi'l the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that previous
Government took a decision to limit
the poll expenseg on the eve of the
1980 Elections to the Lok Sabha; and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (a) and (b).
Rule 90 of the Conduct of Elections
Rules, 1961 relating to the maximum
limit of election expenses which may
be incurred in a Parliamentary cons-
tituency and an Assembly constituency
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in the various States and Union ter-
ritories, was amended by this Minis-
try’s Notification No. 767 (E) dated
the 29th November, 1979, which raised
the limit of such expenses. having
regard to the fact that the limits
which were fixed in 1971 had become
unrealistic. A copy of the said
notification is aid on the Table of
the House.

(Placed in Library. See No LT—131/
80)
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Legal aid to the poor

70. SHRI K.A, RAJAN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that various
committees appointed by the previous
Governments to make recommenda-
tions on a comprehensive legal aid to
the poor programme have aubmitted
their repm'ts





